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NHRC Takes Cognisance
of Tribal Girl Trafficking

The Mational Human Rights
Commission (NHRC), India ook
suo moiu cognisance of a media
report that a 1 7-year-old tribal
girl from the Kankadahada area
of Dhenkanal district, Odisha,
was trafficked, sold and subjected
to repeated sexual assaulis

for about two years in Jhansi,
Uttar Pradesh. Reportedly. the
victim and three other girls were
trafficked to Uttar Pradesh on

the pretext of providing jobs.
The girl managed to escape with
the help of a local advocate and
approached the Jhansi police.
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NHRC INDIA'S INTERNSHIP

PROGRAMME CONCLUDES

The two-week Online Short
Term Internship Programme
(ST of the National

Human Rights Commission
(NHRC), India concluded with
98 university-level students
completing the programme.

Chairing the valedictory session,

Justice ¥V Ramasubramanian
urged the interns to go beyond
academic success to become
compassionate individuals.
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The National Human Rights Commission (NHRC), India organised a meeting of its Core Group on
Environment & Climate on the theme ‘Heat Wave and its Mitigation in Urban Areas’ in hybrid mode in
New Delhi. Chairperson, Justice W Ramasubramanian while presiding the meeting, said that there is a
recurring annual discourse on pollution in winter and heat waves in summer for some time now.
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NHRC issues

notices after
3 die cleaning
Ludhiana sewer

NEW DELHI: Taking suo
motu cognisance of the deaths
of three workers who alleg-
edly inhaled toxic fumes while
cleaning a sewage line inside a
factory in Ludhiana on June 1,
the NHRC has issued notices
to the Punjab Chief Secretary
and Ludhiana Police Commis-
sioner, seeking a detailed report
into the incident.

According to reports, the
workers were hired to clean a
sewage system used for dis-
posing of chemical waste and
entered the sewer without
safety equipment. Observing
that the incident, if true, raises
serious human rights con-
cerns, the NHRC has sought
a detailed report from the offi-
cials within two weeks on the
investigation, condition of the
injured and compensation
provided. MPOST
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PNS B Bhubaneswar

In a significant development
in the GRP constable Soumya
Ranjan Swain murder case in
Balianta, Additional Director
General (ADG) of Police
Dayal Gangwar appeared be-
fore the National Human
Rights Commission (NHRC)
on Friday

The move comes after
members of Soumya's family
alleged that Gangwar was con-
nected to the case and had a
role in the events leading up
to the victim's death.

Soumya's family had earlier
raised serious allegations,
claiming that the victim was
subjected to harassment and
mental torture by the senior
police official. These allega-
tions prompted demands for
a thorough and impartial in-
vestigation into the circum-
stances surrounding the
death.

Pioneer, Bhubaneshwar, 06/06/2026
Page No: 1, Size: 11.24cm x 18.18cm

Balianta murder: ADG Gangwar
deposes before NHRG

As part of its probe, the
NHRC has conducted exten-
sive questioning of several
persons linked to the case.
Those examined include
Soumya's former girlfriend,
the complainant, a doctor and
a driver, among others. The
commission is collecting state-
ments and evidence from all
relevant persons to establish
the facts and determine
whether any human rights vio-
lations or procedural lapses
occurred.

The commission is examin-
ing various aspects of the case,
including the sequence of
events leading to the incident
and the actions taken thereaf-
ter. Over the past three days,
the NHRC team has recorded
statements of several persons
connected to the case.

The commission is under-
stood to be gathering infor-
mation before finalising its
observations.
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Balianta murder

NHRC questions
soumya’s ex-girlfriend

PNS B Bhubaneswar

The NHRC, intensifying its
probe into the GRP Constable
Soumya Ranjan Swain murder
case, on Thursday questioned
several key persons connected
to the case.

Soumya Ranjan's former
girlfriend, Crime Branch DSP
Ratnaprabha Satpathy and
Zone-4 ACP Abhimanyu
Nayak were grilled bya NHRC
team.

The development comes
amid allegations raised by
Soumya Ranjan's family, who
had questioned the role of
ADG Dayal Gangawar in the
matter. Sources indicate that
the senior officer may also be
questioned by the commis-
sion.

The complainant, who was
questioned on Wednesday,
was once again interrogated

by the commission on Thurs-
day. Soumya Ranjan's friend
Om had also been examined
earlier as part of the ongoing
inquiry.

As the investigation entered
its fourth day, significant de-
velopments are expected in the
case. Apart from this, the
NHRC is also likely to seek
explanations from the
Bhubaneswar DCP and the
Commissioner of Police re-
garding the progress and han-
dling of the investigation.

The NHRC has also re-
corded statements from sev-
eral persons linked to the case,
including doctors who con-
ducted the postmortem and
the truck driver associated
with the incident.

The Crime Branch has so
far arrested 18 accused in con-
nection with Soumya Ranjan'’s
murder.
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All Naga Students Association seeks release of hostages, issues ultimatum to Manipur govt

The demonstrators carried banners and placards to call for a stop to abductions. Assistant Secretary, All Manipur
Nupi Marup, Ningthoujam Premila, said that the rally aimed to convey the people's issue to leaders.
ANI 24 hours ago

Imphal (Manipur): The All Naga Students’ Association, Manipur (ANSAM) on Friday demanded that the Manipur
government release six Naga hostages and hand them over to the victim families and the Naga community.

Speaking to ANIL, ANSAM President Th. Angteshang Maring said the organisation has launched a solidarity march
for the hostages and submitted an ultimatum to the state government.

“We have given an ultimatum to the state government to release the hostages and hand them over to the victim
families and the Naga people. We have started a solidarity march for the hostages, demanding that the state and
central governments take action and ensure their release,” Maring said.

Earlier on May 28, Security forces were deployed to Irawat Bhavan in Imphal as the All Manipur Nupi Marup held a
protest rally on Wednesday, demanding the immediate release of six Naga hostages. The organisation submitted
a memorandum to Manipur Governor Ajay Kumar Bhalla regarding the ongoing crisis in the state.

The demonstrators carried banners and placards to call for a stop to abductions. Assistant Secretary, All Manipur
Nupi Marup, Ningthoujam Premila, said that the rally aimed to convey the people’s issue to leaders.

“Our protest rally is being organised for the submission of a memorandum to the Governor of Manipur regarding
the present crisis and various issues affecting the state. Through the rally, we want the leaders to listen to the
problems being faced by the people,” she told ANL

Meanwhile, a delegation led by Manipur Congress President Keisham Meghachandra Singh on Wednesday met
the National Human Rights Commission over issues relating to Manipur.

Singh said, “We visited the National Human Rights Commission today over issues relating to Manipur. We filed a
complaint to NHRC on the present issues of Manipur.”

Earlier on Monday, the Naga Peoples Union demanded the immediate and safe release of six Naga civilians
allegedly abducted on May 13, holding a massive rally in Manipur’s Imphal and submitting a memorandum to the

state government.

Earlier, on May 15, a total of 28 hostages were released after both the Kuki and Naga sides freed 14 individuals
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each, in a development facilitated by the United Naga Council (UNC), civil society organisations (CSOs), and law
enforcement agencies.
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All Naga Students Association seeks release of hostages, issues ultimatum to Manipur govt

The organisation submitted a memorandum to Manipur Governor Ajay Kumar Bhalla regarding the ongoing crisis
in the state

ANI

Updated:5th Jun, 2026 at 8:50 PM

Imphal: The All Naga Students' Association, Manipur (ANSAM) on Friday demanded that the Manipur government
release six Naga hostages and hand them over to the victim families and the Naga community.

Speaking to ANIL, ANSAM President Th. Angteshang Maring said the organisation has launched a solidarity march
for the hostages and submitted an ultimatum to the state government.

"We have given an ultimatum to the state government to release the hostages and hand them over to the victim
families and the Naga people. We have started a solidarity march for the hostages, demanding that the state and
central governments take action and ensure their release," Maring said.

Earlier on May 28, Security forces were deployed to Irawat Bhavan in Imphal as the All Manipur Nupi Marup held a
protest rally on Wednesday, demanding the immediate release of six Naga hostages. The organisation submitted
a memorandum to Manipur Governor Ajay Kumar Bhalla regarding the ongoing crisis in the state.

The demonstrators carried banners and placards to call for a stop to abductions. Assistant Secretary, All Manipur
Nupi Marup, Ningthoujam Premila, said that the rally aimed to convey the people's issue to leaders.

"Our protest rally is being organised for the submission of a memorandum to the Governor of Manipur regarding
the present crisis and various issues affecting the state. Through the rally, we want the leaders to listen to the
problems being faced by the people,” she told ANIL

Meanwhile, a delegation led by Manipur Congress President Keisham Meghachandra Singh on Wednesday met
the National Human Rights Commission over issues relating to Manipur.

Singh said, "We visited the National Human Rights Commission today over issues relating to Manipur. We filed a
complaint to NHRC on the present issues of Manipur."

Earlier on Monday, the Naga Peoples Union demanded the immediate and safe release of six Naga civilians
allegedly abducted on May 13, holding a massive rally in Manipur's Imphal and submitting a memorandum to the
state government.

Earlier, on May 15, a total of 28 hostages were released after both the Kuki and Naga sides freed 14 individuals
each, in a development facilitated by the United Naga Council (UNC), civil society organisations (CSOs), and law
enforcement agencies.
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Audio clip reveals new twist in Soumya Murder Case; 18 arrested so far

The investigation into the Soumya murder case has taken a new turn after an audio clip from the victim’s
girlfriend surfaced, revealing a dispute between Soumya and his friend Om.
Published By : Tuhina Sahoo | June 5, 2026 1:43 PM

Bhubaneswar, June 5: The investigation into the Soumya murder case has taken a new turn after an audio clip
from the victim’s girlfriend surfaced, revealing a dispute between Soumya and his friend Om.

The audio reportedly indicates that Soumya and Om had disagreements over money related to a local gym.
According to the girlfriend, Soumya had an argument with the gym owner over payments, after which Om also
left the gym. The clip further suggests that Om discouraged others from visiting the gym by claiming it had shut
down, escalating tensions between the two friends.

Crime Branch Director General Vinaytosh Mishra said the investigation team has identified several individuals
using digital evidence and mobile data. He added that all persons present during the incident have been brought
under the scope of inquiry, and arrests were made based on verified technical proof.

So far, police have arrested 18 people in connection with the case, with the possibility of more arrests as the probe
continues. The National Human Rights Commission (NHRC) is also closely monitoring the investigation.

Soumya'’s girlfriend appeared before the commission on Thursday, along with officials from Balipatna police
station and the Crime Branch. Investigators have recorded Om'’s statement and are expecting further leads from
the girlfriend’s deposition.
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All Naga Students Association issues ultimatum to release six hostages in Manipur
TNM (With ANI Inputs)
Published On: Jun 5, 2026

The All Naga Students’ Association, Manipur (ANSAM), has demanded the release of six Naga hostages by the
Manipur government, urging that they be handed over to the victim families and the Naga community.

Speaking to ANIL, ANSAM President Th. Angteshang Maring stated, “We have given an ultimatum to the state
government to release the hostages and hand them over to the victim families and the Naga people. We have
started a solidarity march for the hostages, demanding that the state and central governments take action and
ensure their release.”

On May 28, security forces were deployed at Irawat Bhavan in Imphal during a protest rally by the All Manipur
Nupi Marup. The rally called for the immediate release of the six Naga hostages and included the submission of a
memorandum to Manipur Governor Ajay Kumar Bhalla addressing the ongoing crisis in the state.

Demonstrators carried banners and placards urging an end to abductions. Assistant Secretary of All Manipur Nupi
Marup, Ningthoujam Premila, said, "Our protest rally is being organised for the submission of a memorandum to
the Governor of Manipur regarding the present crisis and various issues affecting the state. Through the rally, we
want the leaders to listen to the problems being faced by the people."

Additionally, on the same day, a delegation led by Manipur Congress President Keisham Meghachandra Singh met
the National Human Rights Commission to raise concerns about issues relating to Manipur. Singh commented,
"We visited the National Human Rights Commission today over issues relating to Manipur. We filed a complaint to
NHRC on the present issues of Manipur."

Earlier, on May 13, six Naga civilians were allegedly abducted. The Naga Peoples Union has since demanded their
immediate and safe release, holding a large rally in Imphal and submitting a memorandum to the state
government.

Previously, on May 15, 28 hostages were released after equal numbers of individuals were freed by the Kuki and
Naga sides. This release was facilitated by the United Naga Council (UNC), civil society organisations (CSOs), and
law enforcement agencies.
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SC Declines Plea On SHRC Vacancies
DC Correspondent 5 June 2026 8:04 PM

After the court indicated its disinclination to hear the matter, the petitioner’s counsel sought permission to
withdraw the plea, which was granted: Reports

NEW DELHI: The Supreme Court on Friday declined to entertain a plea seeking directions for expeditious filling of
vacancies in State Human Rights Commissions, and allowed the petitioner to withdraw the petition with liberty to
pursue remedies available under law. A Bench of Justices Vikram Nath and V. Mohan questioned why the
petitioner had not approached the jurisdictional High Courts, noting that such matters were being monitored
there.

After the court indicated its disinclination to hear the matter, the petitioner’s counsel sought permission to
withdraw the plea, which was granted. During the hearing, the counsel pointed to vacancies in several State
human rights commissions and submitted that the Uttar Pradesh Human Rights Commission had been without a
chairperson for the past two years. When informed that the court had earlier issued notice in a similar matter, the
Bench asked why a separate petition had been filed. The counsel clarified that the earlier case pertained to
vacancies in the National Human Rights Commission, whereas the present plea related to state commissions.

"Why have you not gone to the high court? The High Courts have been monitoring all this," the Bench said. The
counsel argued that the issue involved multiple States and warned that the Uttar Pradesh Human Rights
Commission could become defunct. The plea sought directions to authorities to fill vacant posts of chairperson
and members in State human rights commissions to ensure effective enforcement under the Protection of
Human Rights Act, 1993, and to place on record the current vacancy position and status of the selection process.
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SC refuses plea seeking expedited appointments in State Human Rights Commissions

The Supreme Court declined to entertain a plea seeking speedy appointments to vacant posts in State Human
Rights Commissions, advising the petitioner to approach respective High Courts. The petitioner later withdrew the
plea, citing vacancies that could render some commissions ineffective and defunct

By PTI Published Date - 5 June 2026, 02:27 PM

New Delhi: The Supreme Court on Friday refused to entertain a petition seeking a direction for expeditious filling
up of vacant posts of chairperson and members of some state human rights commissions. A bench of Justices
Vikram Nath and V Mohana asked the petitioner as to why he has not approached the high court concerned.

After the bench showed its disinclination in entertaining the plea, the counsel appearing for the petitioner urged
that he be allowed to withdraw the petition. The bench permitted him to withdraw the plea with a liberty to avail
remedy as available in law.

During the hearing, the petitioner’s counsel referred to the vacancies in the state human rights commissions and
said that Uttar Pradesh Human Rights Commission does not have a chairperson for the last two years.

He said notice was earlier issued by the top court in a similar matter. The bench asked why the petitioner has filed
a separate petition. The counsel said the earlier petition was regarding filling up of vacancies in the National
Human Rights Commission, while the petition filed now relates to vacancies in the state human rights
commissions.

“Why have you not gone to the high court? The high courts have been monitoring all this,” the bench said. The
petitioner’s counsel said the plea relates to multiple states and the Uttar Pradesh Human Rights Commission will
become defunct.

The plea sought direction to authorities concerned for expeditious filling up of vacant posts of chairperson and
members of the state human rights commission so as to ensure effective enforcement of human rights under the
Protection of Human Rights Act, 1993.

Besides other directives, it also sought a direction to the authorities to place on record the present vacancy
position in the state human rights commission, including the dates from which the posts of chairperson and
member have remained vacant, together with the status of the recommendation or selection process.


https://telanganatoday.com/sc-refuses-plea-seeking-expedited-appointments-in-state-human-rights-commissions
https://telanganatoday.com/sc-refuses-plea-seeking-expedited-appointments-in-state-human-rights-commissions

Y.

Punjab Kesari English, Online News, 06/06/2026

e
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://english.punjabkesari.com/india/sc-refuses-to-entertain-pil-

over-vacant-posts-in-up-human-rights-commission-grants-liberty-to-
approach-hc/amp/
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SC refuses to entertain PIL over vacant posts in UP Human Rights Commission, grants liberty to approach HC
By: IANS
On: Friday, June 5, 2026 4:52 PM

New Delhi, June 5 (IANS) The Supreme Court on Friday declined to entertain a public interest litigation (PIL)
seeking directions for filling vacant posts in the Uttar Pradesh Human Rights Commission and framing a standard
operating procedure (SOP) for timely appointments in human rights bodies across the country.

A bench of Justices Vikram Nath and V. Mahadevan questioned the maintainability of the plea under Article 32 of
the Constitution and asked the petitioner to pursue remedies before the Allahabad High Court.

During the hearing, the petitioner’s counsel submitted that a similar matter was pending before the apex court
related to vacancies in the National Human Rights Commission (NHRC), while the present plea concerned
vacancies in state human rights commissions, particularly in Uttar Pradesh.

As the counsel argued that the Uttar Pradesh Human Rights Commission had been functioning without a
Chairperson for nearly two years and currently had only two members, the Justice Vikram Nath-led Bench said:
“Why don't you go to the High Court? High Courts have been monitoring all this. Why should you come under
Article 327"

When the petitioner’s counsel attempted to draw the top court’s attention to a chart showing vacancies in various
state human rights commissions, the bench declined to examine the issue and indicated its unwillingness to
entertain the petition.

The plea was subsequently withdrawn by the petitioner with liberty to approach the Allahabad High Court,
following which the apex court dismissed the matter as withdrawn.

The petition had sought directions for filling the vacant posts of Chairperson and members in the Uttar Pradesh
Human Rights Commission at the earliest. It also prayed for the formulation of a uniform SOP for the Centre and
states to ensure timely appointments to human rights commissions and prevent posts from remaining vacant for
prolonged periods. The plea suggested that the selection process should commence at least six months before a
vacancy arises.

Filed through advocate Aviral Saxena, the PIL contended that the post of Chairperson of the Uttar Pradesh State
Human Rights Commission had remained vacant since June 4, 2024, adversely affecting the functioning of the
statutory body constituted under the Protection of Human Rights Act, 1993. The petition claimed that prolonged
vacancies had rendered the Uttar Pradesh State Human Rights Commission functionally impaired and affected its
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ability to inquire into allegations of human rights violations and provide institutional redress to aggrieved
persons.

It further claimed that several other states, including Arunachal Pradesh, Karnataka, Tamil Nadu, Sikkim, Manipur,

Meghalaya and Uttarakhand, were also not operating their human rights commissions at full strength due to
vacancies.

Relying on the Supreme Court's decision in D.K. Basu v. State of West Bengal and subsequent proceedings relating
to vacancies in the NHRC, the plea argued that the constitution and effective functioning of state human rights
commissions were a statutory obligation and not a matter of executive discretion. The petition also referred to
pending proceedings before the apex court concerning vacancies in the NHRC and alleged that prolonged delays
in appointments undermine the institutional framework meant for the protection of human and fundamental
rights.

-IANS
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Soumya Murder Probe: Girlfriend’s Audio Reveals Rift, Om Under Scanner
by Itishree Sethy June 5, 2026

Investigators uncovered new details in the Soumya murder case after an audio clip from the victim's girlfriend
surfaced, revealing a dispute between Soumya and his friend Om.

The audio suggested that Soumya and Om had disagreements over money linked to a local gym. According to the
girlfriend, Soumya argued with the gym owner over payments, and Om later left the gym as well. The clip
indicated that Om discouraged other members from visiting the gym, claiming it had closed, which led to further
tension between the two friends.

Crime Branch Director General Vinaytosh Mishra confirmed that the investigation team identified several
individuals through digital evidence and mobile data. Officers included all those present during the incident
within the scope of inquiry. Mishra stated that technology helped trace suspects, and arrests followed based on
verified digital proof.

So far, police have arrested 18 people in connection with the case. The number may rise as the investigation
progresses. The National Human Rights Commission (NHRC) continues to monitor the probe closely.

Soumya'’s girlfriend appeared before the commission yesterday, along with several officers from Balipatna police
station and the Crime Branch. Investigators recorded Om'’s statement and expect new insights from the
girlfriend’s testimony.
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National News
National Human Rights Commission (NHRC) chief calls for measures to mitigate heat wave in urban areas

NHRC Chairperson Justice V. Ramasubramanian called for stricter regulation of construction around water bodies
while leading discussions on the impact of heat wave in urban areas, an official said on Thursday.

Sentinel Digital Desk

Published on: 05 Jun 2026, 11:24 am

NEW DELHI: NHRC Chairperson Justice V. Ramasubramanian called for stricter regulation of construction around
water bodies while leading discussions on the impact of heat wave in urban areas, an official said on Thursday.

Speaking at an event organised by the National Human Rights Commission's (NHRC) Core Group on Environment
and Climate on the topic 'Heat Wave and its Mitigation in Urban Areas', Justice Ramasubramanian emphasised the
need for stronger protection of existing natural ecosystems and actionable recommendations focused on
sustainable urban development.

One of the key suggestions made at the event was to improve heat wave mortality and morbidity surveillance
through a unified, scientifically validated reporting and data management system, according to a statement.

Another participant stressed the need to institutionalise Heat Action Plans and their implementation across all
states, districts, and cities through dedicated Heat Officers, integrated governance dashboards, regular
monitoring, and inter-departmental coordination.

Justice Ramasubramanian said that the destruction of water bodies and forests is the primary cause of increasing
heat stress, advocating for stronger protection of existing natural ecosystemes, stricter regulation of construction
around water bodies, and actionable recommendations focused on sustainable urban development.

He said that there has been a recurring annual discourse on pollution in winter and heat waves in summer for
some time now, without any visible effects of the mitigation efforts to protect human life from the impact of these
crises.

Aakash Shrivastava, Additional Director, Ministry of Health and Family Welfare, cautioned that heat-related health
risks are projected to rise significantly by 2035 and called for expanded Heat Health Action Plans, stronger
surveillance systems, greater healthcare capacity, wider training of medical personnel, and improved hospital
preparedness to reduce fatalities.

NHRC Member Justice Bidyut Ranjan Sarangi said that there is a need to balance urban development with
environmental protection, urging collective action to conserve nature, expand green areas, and safeguard
resources for future generations.
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NHRC Secretary General Bharat Lal, in his opening remarks at the hybrid event held at Manav Adhikar Bhavan,
highlighted the background for convening the Core Group on Environment and Climate.

He said heat waves are a growing human rights concern linked to environmental degradation and climate
change. (IANS)
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Balianta murder case: NHRC scrutiny continues, Crime Branch intensifies scientific probe

NHRC scrutinizes GRP constable Soumya Ranjan Swain's murder case as Odisha Crime Branch expands the probe
to include all individuals present at the scene.

05 Jun 2026 11:24 IST

Srijata Mishra

National Human Rights Commission (NHRC) continued its scrutiny of the murder case of Government Railway
Police (GRP) constable Soumya Ranjan Swain. The development comes amid Odisha Crime Branch said it is
carrying out a scientific investigation and expanded the scope of the probe to include all persons present at the
scene of the incident.

Crime Branch Director General Vinaytosh Mishra said officials are conducting the investigation based on
technological and digital evidence to identify those linked to the case.

He said that all individuals who were present at the spot were brought within the ambit of the investigation and
their mobile phones examined as part of the evidence-gathering process.

Digital Evidence Leads To More Arrests

According to Mishra, several individuals were identified through technological means during the investigation. He
said digital evidence recovered from mobile phones helped officials trace and identify persons connected to the
incident.

“We conducted a scientific investigation. Based on that, we identified many people through technological means.
Those who were present there, we called them up and checked their phones. Verified digital evidences on their
phones as well. From those, we identified a lot of people and made arrests. More arrests will be made in the
future,” he said.

Crime Branch DG informed that 18 persons have been arrested so far in connection with the case. He added that
the number of arrests is expected to rise as the investigation progresses.

NHRC Continues Examination Of Witnesses

Meanwhile, Soumya's girlfriend appeared before the NHRC on Thursday. Several individuals, including the Crime
Branch investigating officer, the former investigating officer of Balianta police station and an Assistant
Commissioner of Police (ACP), were also questioned by the Commission.

Suspicion is also reportedly increasing around Soumya'’s friend Om, who was with him on the day of the incident.
The Commission already recorded his statement.

Focus On Further Leads In Investigation
Officials expect that questioning the victim woman who accused Soumya of attempted rape and his girlfriend
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could provide fresh information relevant to the case.

When asked about the NHRC's ongoing scrutiny, Mishra declined to comment on the matter.

Case Background

The Balianta mob lynching case surfaced on May 7 after two women alleged that they were assaulted and

misbehaved with by two youths near the Bhingarpur-Kaja area on the outskirts of Bhubaneswar.

Following the allegations, local residents allegedly caught the duo and assaulted them publicly. GRP constable
Soumya Ranjan Swain later succumbed to his injuries, while the other youth sustained injuries.

The incident subsequently triggered concerns over mob justice, alleged police negligence and women'’s safety.

Also Read: Balianta Soumya Ranjan death case: NHRC widens probe, questions female friend to unravel
conspiracy angle

The Odisha government later handed over the investigation to the CID Crime Branch, while the Odisha State
Commission for Women also initiated a separate inquiry into the matter.
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OdishaNews
Balianta Soumya murder case: ADG Dayal Gangwar appears before NHRC

Soumya'’s family had earlier raised serious allegations, claiming that the victim was subjected to harassment and
mental torture. These allegations prompted demands for a thorough and impartial investigation.

Rajendra Mohapatra

05 Jun 2026 15:43 IST

In a significant development in the Soumya Ranjan murder case in Balianta, the Additional Director General (ADG)
of Police Dayal Gangwar appeared before the National Human Rights Commission (NHRC) as part of its ongoing
inquiry on Friday.

The move comes after members of Soumya'’s family alleged that the senior police officer was connected to the
case and had a role in the events leading up to the victim’'s death.

Soumya’s family had earlier raised serious allegations, claiming that the victim was subjected to harassment and
mental torture. These allegations prompted demands for a thorough and impartial investigation into the
circumstances surrounding the death.

As part of its probe, the NHRC has conducted extensive questioning of several individuals linked to the case.
Those examined include Soumya’s female friend, the complainant, a doctor, and a driver, among others. The
commission is gathering statements and evidence from all relevant persons to establish the facts and determine
whether any human rights violations or procedural lapses occurred.

The Commission is examining various aspects of the case, including the sequence of events leading to the
incident and the actions taken thereafter. Over the past three days, the NHRC team has recorded statements of
several individuals connected to the case.

The Commission is understood to be gathering information before finalising its observations. Apart from
examining the events that led to Soumya'’s death, the NHRC is also looking into issues raised by various parties
after the heinous incident that rocked Odisha.
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Employee/Labourer
NHRC Steps in 4 Days After Toxic Sewage Kills Three Workers in Ludhiana

The men were asked to handle chemical waste and clean the tank manually without any safety kits or protective
equipment.

Geetha Sunil Pillai

Published:5th Jun, 2026 at 7:15 PM

New Delhi/Ludhiana- The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a
horrific industrial tragedy in Ludhiana district, Punjab, where three men died and two others were critically injured
after inhaling toxic fumes while manually cleaning a chemical waste sewage line inside a factory.

The Commission has issued notices to the Punjab Chief Secretary and the Ludhiana Police Commissioner, calling
for a detailed report within two weeks. The NHRC observed that the contents of media reports, if true, “raise
serious issues of human rights violations.” The demanded report is expected to include the status of the criminal
investigation, the current health status of the injured survivors, and details of any compensation announced by
the government for the families of the deceased.

The incident occurred in the early hours of June 1 at M/S Deeps Tools, a hand tools manufacturing factory located
on RK Road in the Industrial Area-A of Ludhiana .

The factory management had hired workers to manually clear a blocked sewage system used for disposing of
highly toxic chemical waste from an electroplating unit. Preliminary investigations suggest that the men entered
the sewer line and opened the lid of a 10,000-liter chemical tank around 2:30 AM. Almost immediately, they were
overwhelmed by poisonous gases due to a lack of basic safety equipment or protective gear.

The three deceased workers have been identified as Maan Singh (46), his son Amit Kumar (24), residents of
Gyaspura and ShriRam, another worker whose family resides in Uttar Pradesh. The father-son duo was reportedly
hired specifically to clean the chemical disposal tank. Their bodies were handed over to the grieving family after
autopsies at a local hospital on June 2. Doctors have preserved viscera samples for chemical analysis at the
forensic lab in Mohali to confirm the exact cause of death. Shri Ram, a factory worker who was part of the
assisting team.

The two injured workers, who were assisting the cleaning process from outside the tank, have been identified as
Deepak Kumar and Rajender Kumar. They lost consciousness due to the toxic fumes but were rushed to a

hospital. According to the latest updates, their condition is currently stated to be stable.

Maan Singh’s daughter, Renu, told reporters, "They used my father and brother and threw them away like dead
dogs."

Gross Negligence
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The incident has sparked outrage, with the victims' families alleging criminal apathy on the part of the factory
owner, Rajdeep Jain.

Lack of Safety Gear: Police confirmed that the men were asked to handle chemical waste and clean the tank
manually without any safety kits or protective equipment .

Delayed Reporting: While the gas leak occurred at approximately 2:30 AM, the factory management allegedly did
not inform the police. It took a social worker and the worried families arriving at the factory at 7:30 AM to discover
the truth. The injured were reportedly only taken to Mohan Dai Oswal Hospital around 4:00 AM, by which time
three had already died .

Family's Anguish: Maan Singh’s daughter, Renu, told reporters, "They used my father and brother and threw them
away like dead dogs." The family stated that Maan Singh leaves behind aged parents, a wife, and four daughters,
while Amit leaves behind a wife and a young daughter.

Ludhiana Police Commissioner Swapan Sharma confirmed that an FIR has been registered against the factory
management at Moti Nagar police station under charges of culpable homicide not amounting to murder (relating
to causing death by negligence). The complainant is Ram Lal (71), the father of deceased Maan Singh.

Assistant Commissioner of Police (Industrial Area) Inderjit Singh said that while the case has been registered, no
arrests have been made yet as the investigation into the sequence of events and specific violations continues .

The NHRC has sought a response from the authorities within two weeks, directing them to detail the status of the
probe and the health of the injured workers.
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SC refuses plea to fill state human rights commission posts
June 5, 2026 2:15 pm

New Delhi: The Supreme Court on Friday, June 5, refused to entertain a petition seeking a direction for expeditious
filling up of vacant posts of chairperson and members of some state human rights commissions.

A bench of Justices Vikram Nath and V Mohana asked the petitioner as to why he has not approached the high
court concerned.

After the bench showed its disinclination in entertaining the plea, the counsel appearing for the petitioner urged
that he be allowed to withdraw the petition.

The bench permitted him to withdraw the plea with a liberty to avail remedy as available in law.

During the hearing, the petitioner’s counsel referred to the vacancies in the state human rights commissions and
said that Uttar Pradesh Human Rights Commission does not have a chairperson for the last two years.

He said notice was earlier issued by the top court in a similar matter.

The bench asked why the petitioner has filed a separate petition.

The counsel said the earlier petition was regarding filling up of vacancies in the National Human Rights
Commission, while the petition filed now relates to vacancies in the state human rights commissions.

“Why have you not gone to the high court? The high courts have been monitoring all this,” the bench said.

The petitioner's counsel said the plea relates to multiple states and the Uttar Pradesh Human Rights Commission
will become defunct.

The plea sought direction to authorities concerned for expeditious filling up of vacant posts of chairperson and
members of the state human rights commission so as to ensure effective enforcement of human rights under the
Protection of Human Rights Act, 1993.

Besides other directives, it also sought a direction to the authorities to place on record the present vacancy
position in the state human rights commission, including the dates from which the posts of chairperson and
member have remained vacant, together with the status of the recommendation or selection process.

This post was last modified on June 5, 2026 2:15 pm
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NHRC continues scrutiny of Balianta murder case; Crime Branch expands scientific investigation

Bhubaneswar(05/06/2026) By Ishani Chhatoraj: The investigation into the murder of Government Railway Police
(GRP) constable Soumya Ranjan Swain has gathered momentum, with the National Human Rights Commission
(NHRC) continuing its scrutiny of the case while the Odisha Crime Branch has intensified its probe through
scientific and forensic methods. The case, which has attracted significant public attention, is being closely
monitored by the NHRC following allegations and concerns surrounding the circumstances leading to the death of
the police constable.

The commission is reportedly examining reports and developments related to the investigation to ensure that due
process is followed and accountability is established. Meanwhile, the Odisha Crime Branch, which is conducting
the investigation, has stated that it is pursuing a comprehensive scientific inquiry to uncover the facts
surrounding the incident. Officials said the scope of the investigation has been widened to include all individuals
who were present at the scene when the crime occurred. According to investigators, statements of several
persons connected to the incident are being recorded and cross-verified.

The Crime Branch is also relying on forensic evidence, digital records, technical analysis, and other scientific
methods to reconstruct the sequence of events and identify the roles of those present at the location.Sources said
investigators are examining available electronic evidence, including mobile phone records, location data, and
other material that could help establish the movements and interactions of individuals linked to the case.
Forensic experts are also assisting the probe by analyzing evidence collected from the crime scene. The murder of
Soumya Ranjan Swain had triggered widespread concern and demands for a transparent investigation.

Family members and various organizations had sought a thorough probe into the circumstances surrounding the
constable's death and punishment for those found responsible. Crime Branch officials have maintained that the
investigation is being conducted impartially and that every lead is being examined.

By expanding the inquiry to cover all persons present at the scene, investigators aim to ensure that no crucial
evidence or witness testimony is overlooked. The NHRC's continued oversight is expected to add another layer of
accountability to the investigation.

The commission typically seeks reports from the concerned authorities and reviews the progress of cases
involving alleged violations of rights or matters of significant public interest. Officials have not disclosed specific
findings from the investigation so far, citing the sensitive nature of the case.

However, they reiterated that the probe is progressing on multiple fronts and that scientific evidence will play a
key role in determining the circumstances of the murder. As the investigation advances, attention remains
focused on the Crime Branch's efforts to piece together the events leading to the death of the GRP constable and
bring those responsible to justice.

The outcome of the probe is likely to be closely watched by both law enforcement agencies and the public.
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NHRC holds meeting on heat wave and its mitigation in urban areas
Date :05-Jun-2026

NEW DELHI :

DEVELOPING ward-level heat vulnerability and resilience maps using remote sensing, Al and other technology,
institutionalisation of dedicated action plans and officers, and expansion of urban green cover are among a slew
of recommendations made by a core group of the NHRC on heat wave and its mitigation in urban areas. National
Human Rights Commission (NHRC) Chairperson Justice V Ramasubramanian (retd), chairing a meeting of its
Environment and Climate Core Group on ‘Heat Wave and its Mitigation in Urban Areas’ on Wednesday, flagged
that unliveable rural conditions and growth of ‘concrete jungles’ in cities have further contributed to rising
temperatures and heat wave-related challenges. The damage caused to the environment over the decades
“cannot be reversed” and the focus must be on mitigating its impact, he was quoted as saying in a statement
issued by the NHRC on Thursday. It is not possible for us to put the clock back, the NHRC chief emphasised. He
underlined that the destruction of water bodies and forests is the “primary cause” of increasing heat stress, as he
advocated for stronger protection of existing natural ecosystems, stricter regulation of construction around water
bodies and actionable recommendations focused on sustainable urban development. Justice Ramasubramanian
said the industrial revolution contributed so much to climate change and the consequent heat wave that “we
started realising it after it really impacted our lives". He added that if one reads about the Gandhian economy, he
never contemplated the industrialisation of the entire country.

He had thought that every village should be self-reliant, but the “reverse” happened, resulting in migration from
villages to urban areas, according to the NHRC chairperson. He further flagged the recurring annual discourse on
pollution in winters and heatwaves in summers, that's been going on for some time now, “without any visible
effects” of mitigation efforts to protect human lives from the impact of these crises. Some of the key suggestions
that emerged from the discussion included, developing “ward-level heat vulnerability and resilience maps using
GIS, remote sensing, Al, land surface temperature and social vulnerability indicators, supported by localised
forecasting, early warning systems and a composite ‘heat vulnerability index™, the statement said.
Institutionalisation of heat action plans and their implementation across all States, districts and cities through
dedicated “heat officers”, integrated governance dashboards, regular monitoring and inter-departmental
coordination, as well as improving heat wave mortality and morbidity surveillance through a unified, scientifically
validated reporting and data management system, were also among the suggestions.

Two of the other key recommendations include protecting vulnerable populations through occupational heat-
safety standards, social protection measures, community cooling centres, accessible public green spaces and
targeted interventions for migrants, gig workers, women, children, older persons and persons with disabilities
and strengthening of heat-health preparedness through specialised heatstroke management units, trained
healthcare personnel, emergency cooling equipment, ambulances and integration of heat-health education into
medical and public health curricula. Besides, it was also suggested by the group to “mandate heat-resilient and
climate-sensitive urban design”, including passive cooling, cool roofs, reflective materials, retrofitting of existing
buildings, ventilation corridors and climate-responsive building standards” and to also expand nature-based
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solutions by increasing urban green cover, native tree plantations, urban forests, green corridors, wetland buffers,
and restore rivers, lakes, wetlands and other blue-green infrastructure. Promoting sustainable water
management through rainwater harvesting, groundwater recharge, wastewater reuse and protection of urban
water bodies and catchment areas; regulation of waste heat emissions, introduction of heat-resilience ratings for
buildings and residential complexes and strengthening the enforcement of environmental, building and urban
planning regulations through periodic compliance audits, were among other recommendations.

Strengthening public awareness and risk communication through multilingual, accessible and community-based
outreach, including voice-based alerts for digitally excluded populations; and mainstreaming heat resilience into
city master plans, development plans, municipal budgets and climate action strategies, backed by dedicated
funding and institutional support at all levels of Government, have also been suggested, among other measures.
The Commission said it will further deliberate on these suggestions to finalise its recommendations to the Centre
and State Governments. The NHRC chairperson also said the evolution of human rights initially focused on civil,
political, social, cultural and economic rights after the First World War and the Second World War, while
environmental rights remained “largely overlooked”. Although the Universal Declaration of Human Rights (UDHR)
was adopted in 1948, serious discourse on environmental rights began around 1970 following growing awareness
of environmental degradation and major ecological disasters, he said.
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NHRC issues notices after 3 die cleaning Ludhiana sewer
By - MPost
Update: 2026-06-05 19:34 GMT

New Delhi: Taking suo motu cognisance of the deaths of three workers who allegedly inhaled toxic fumes while
cleaning a sewage line inside a factory in Ludhiana on June 1, the NHRC has issued notices to the Punjab Chief
Secretary and Ludhiana Police Commissioner, seeking a detailed report into the incident.

According to reports, the workers were hired to clean a sewage system used for disposing of chemical waste and
entered the sewer without safety equipment. Observing that the incident, if true, raises serious human rights
concerns, the NHRC has sought a detailed report from the officials within two weeks on the investigation,
condition of the injured and compensation provided.
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NHRC questions shunted ADG, others in lynching case
Debabrata MohapatrajJun 5, 2026, 11.13 PM IST

Bhubaneswar: National Human Rights Commission (NHRC)

officials, on conclusion of their five-day inquiry into the recent

lynching of railway constable Soumya Ranjan Swain, said on

Friday that they questioned ADG-ranked IPS officer Dayal

Gangwar in connection with the case.

“We have recorded his statements. Several other police officers,

family members of the deceased, eyewitnesses and the woman

who had accused him of rape bid were also examined. Their

statements will now be analysed,” an NHRC official said.

Gangwar was shunted on May 25 and given an inconsequential

posting as officer on special duty in the home department.

Swain’s family accused him of subjecting the constable to mental harassment and using him as domestic help,
which they allege aggravated his depression.

Gangwar, who could not be reached for comment, has so far refrained from making any public statement on the
controversy.
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Supreme Court : HHATEHRR RN H @il g&1 TR A RIE I T@ T, Ugd 818 hIC ST i &f T8
Navpradesh Desk Send June 5, 2026

331 & 3 g AR SN A o THT § @ielt U3 TaT el AT oA hic (Supreme Court) TgdT, wifch ATfaieriehal eht
eehTeT IT8d el (el Heht| 2fief 3raTerd 3 GAaTS & S7hR &id g YoT foh Hafdd ISl & 8T8 hIc 1 GaTST Ugel &I Ta| W@
|

[EHAR I 3 GIATS o SR HGTerd I fewquft & a1g ATfRieprehal A Srdt ATfient arud @7 <t srgafa AT, o wier & forar
TcTifch STGTeld A 3T JUCTeE I [dehed ST hl B HY UG ol |

a1 oft et | AT : Supreme Court
arfest & |7 &Y 715 off fop fafde g aeafder s § sremer ok gewdi & Rad uet &b Sieg WRA & fow d6fad wRerRl ot fAder
SR feRT TG | AT T ehgT T foh g Todl § did T7y § Aeayqul Ug @iell 8, foae Sl & sl TR 31¥R UE &l 8

GulTH e 7 YT 376H Harel
gAaTs & GRM Hia A ATAhehdl & Tare foha foh Heifdd Ame ot e Ugel 8T8 hic T v T ATg! [ohdT TITI STGTeTd - Hohd faaT
foh U AT A Uget SUTed LT SUTIT ohT SUANT fohat ST =1fgq | Uie & 39 $@ o 91 ATfIhIchdl & gehiel = ATfIehT aTad o i

srgafa AR

IR e ol Ht gar foreh

gAars & SR ATfAhrehal Y 3R & JamT 73T fh IR Uael AFaNSeR SR & fUsd aF aut & sregel &l ug @reft (Supreme
Court) 81 39 WR 31GTeTd = HHe hl YA Pl THsM & Ay o Hard g1 gdhia = ag +ff wer i uge i srgrerd & AFarfdsr
et # Rfcaat ot de Fifew St fmar am

QR 3R 75 aTfeent & iR saman

JGTAd = g@T foh S1a ugel ot St ag o1 AT ISTIT 7T AT df A8 IR hl TRl RIT TSt $H UR AT(Iehiehd! ol 3R § WE
e man fos g anfarent gt AeTfaeR smah & Rfdat & S8t oft, stafds adam amer sa AHarfdeR s & @t ual &
Iefad g1

HILAT fahed gat
GoitH epté 2 Frferent arad o i 3rgAfd qd (Supreme Court) §Q el foh aTfRierTehd ST o dgd IUeTed 31T IUTIT ehl SEAHTCT e
ehdT 21 31 TYTAT 2 o Geifdd ATHe! bl Siehy 3TelT-37eT A5l & 818 ohid H ITRIRTY SRR &l ST Yehd! 21


https://navpradesh.com/supreme-court-17/

In Khabar, Online News, 06/06/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.inkhabar.com/career/up-madrasa-bharti-family-
recruitment-allegations-government-fund-controversy-231775/

UP Madarsa Bharti: ORI g &l deiaie, eI A8l TRaTes Yoid!, Uit & Ay GTHIG ddb b Alahst!
By: Munna Verma | Published: June 5, 2026 1:00:24 PM IST

UP Madrasa Recruitment Controversy: 3R U3l & TgrIdl YTt Hexdl # WS- disrarg ok Redert i fFgfaa & smial ot
e NHRC 3 9374 o 8.

UP Madarsa Recruitment Controversy: 3@ Ua2T & Hgr-IdT Ul Hexdl # fAgfera ol eiehe gen =11 fdarg ame oman 8. §o
Aol § yEeE @ g anTl gRT 31 ReAGR] &t Aiehdt i o STRIY @I 71T €. 3 SIRIUT o SR WR AERT AHATEhR SRR
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fRYehTIceRdf deaT SRt T GTar & foh g TeTaT U Hexd! | fAgfery ufohar & gk fAgHl ot RfFR e uRaR & wewl bt o
TgETIT 7. fiehrd & a1 NHRC A 7sd SwehR § Raté #itf § 3R #met &l St St 8.

RIT hed & fAa?

Hexd fafamraet 2016 & gER, gded § dig 58 uRaR & dewt di Fgfaa wR ufdey 1 uraem g. fRiemd # oRig e a1 §
o o wme # gdyen! A Agfa ufthar & dRM situenives ®U & ug Bi f3ar ok Agfaaai git g & a1e SRt yeied &l aRt
Gl oft. gletifch 39 STRIGT bl gf® S1ia gt g19 o 91 &1 &1 Fhil.

s fotell & Hexd S & QR #

forerad # aRTEh!, YR, ST 3R FHAR T e el o Haxd! T Iooiwd fhaT T 8. 3R & foh o TRl # Ueh g1 URAR &
%3 Ge {81k, Feteh AT 3 UG! UR BRI & 3R TRBRY A1 U T 38 &. T A § Ueh g fo URAR & 3 gl 6t fAgfaa
g1 @t ey o TaTeT I3TT 71T &, fRIRradehdieli ol sheT & foh 3O T Ufchar i uRaffar &R ddg et giar &.

faer & 37 aretl ot 37 e & oft eRiy

feremraa & ag oft qran fokan T & 136 e ATHel § OF @l Bt oft A Aerar w81 STt dd aHa @ fader A 8 @ 2. 98 ek oy At #
fader T & R off ) i ReplE & RIE WR AT S T SRIT T 7T 8. § GTal ! T ehl Siid Haifdd stfepial grR
<l ST <5 8.

T g g & SIfABRI?

AT 918 § g AR & gAR, NHRC a7 317 A1eqH] & U fR1ehrardl ahl ST MR &l STt 8. srfaerrRat &1 e ¢ foh
gfe fordft TRk WR aw o1 Seotas aran ST @ ot fSier umae 8k Iefd AT Smaedeh haTs thed &. 1Y g ag off T e mar @
3 gret & auf & fAgfaaa @ 52 Fami ot ofik T =T man & arfes ursfRfar gffeaa & s @

TR UGS & TERIT UTtd HGd]! | Shidd HIs-HdToTarg 3R RedaR! S FAgfaadl st de 3& Tare 319 Siid & 3R | 8. NHRC i
g & §1G JTH bl [ATRM ¢ 718 8. ST R 31 & 91 8t I8 WE 8l T o 3TRIY fohaq T8l § 3R Jaifdd gl & fars @

HRATS & STt


https://www.inkhabar.com/career/up-madrasa-bharti-family-recruitment-allegations-government-fund-controversy-231775/
https://www.inkhabar.com/career/up-madrasa-bharti-family-recruitment-allegations-government-fund-controversy-231775/
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ST SMTfearet T 7 AFAIShR SRT & Tgw & Qe fAwmaa <t
By Vishnu Lohar, JhadolPublished on 5 June 2026 4:17 PM

GE 7 Snfearl TR @l 'gaT Shg ST R U STdTd §T HaeTes uger 3R TRAT & Iecied i 3R o & 3R drdsifAeh
WS I T Y AT Y B

ST STfearet ¥8 & uaidenRal 3 SAqR # 757 AHATSRR AN i v & grferar fewft & faty A situ=nies feraa o
GTaT 8| STAYR/SMEIeT | 327 & A= EHAT gIRT STfeaTet TGN Gl oiche <hl 718 gTfera faarfad fewoft 3 erwr # smepler i @ex dar
IR A g1 39 oo A o anfaarslt Hu, SR A el STl g1 sheid gU ST AFAT SRR TANT, SIIYR i Ueh Sieikes femmd
U3 HiaT 81 & hried 4332, gTeie, SAYR f=Id 39 €9 7 31U= UqsT 3U hifad Tiedrshl, herkar iR e srafaa e
HiciT, QT ot AfeR AMETRIG e, ISAYR & A1eH § SEId dewidd I TealaaT 1T &t 9 | foig 7g fofat & smear R ag
HeH IBMT | TY & QISR daerret 3R dchasmd 3 o # @ o & o vRdia 9@fdem & srgwde 342 & dgd enfeardt THer &t
ST & ®U § 31fes AT=dT U 8| T9 3l dh & o gt gRT SMfearet TR i 'aardl’ g A et 7 haet 3-ch!
TRHT 3R YD T 3TIHM 8, Sfceh I8 Ggad UE i 2005 i JoAaTe SferehRT i Gvon o1 +ff Jeeied g1 I§ I AFATEDR
TReTur SrfAfAgd 1993 &t &R 2(1)(d) & il A=anf¥ehRt & g i Aoft & 3mar &1 u &1 AT & foh 59 UhR & s @
SMfeare THTST ot Tedt AT et ugH & ok 3UY WIS d1a 9¢ 6T &, ST dtchdifds Jedl & faudid &1

TSR Snfardt Fe 3 AraTfdenR T & g fhar § o & A @l A dd U A TeHs bl e @ fah d anfaardt
THTST & FIdSidh ®Y T W e e | T1 &1, G = 7T 6T § fh g 3k Io7 TRBRT ot g fAder SRt fopg Sm¢ s wfasa &
Srfearet THer & foy st ar Srgfeid ereaTact a1 T g3t aRE Hfdsifed gt | 6 = SR faan & fos snfeandt wer & @aufies
Tga™, TRAT 3R AFETSRT Sl 38 & iy ST gRT e fen-fder SRt fohg S @nnfgq | o=t o Aread § ¥9 2 1A R qui [Aeard
STdTd U =TI ShRIATE! &t Srdal <l g1 g fAhrrd 05 S 2026 ot TSl € UfSd ol 78 8, 51 1R 9358697434 HlaTgd Far &
a1y SfAeRes gev ofk gwdrer sifthd €1

Updated On 5 June 2026 4:22 PM


https://www.pratahkal.com/udaipur/rajasthan-adivasi-sangh-complaint-home-minister-human-rights-commission-1599109
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Source: https://zeenews.india.com/hindi/india/bihar-
jharkhand/muzaffarpur/muzaffarpur-hospital-fire-matter-reaches-
national-and-state-human-rights-commission-s-k-jha/3238641/amp

Muzaffarpur Hospital Fire: T0RqR 3ifehis ATHET 31 AP 3R AT AR AT Ug Yehl 8. AHaT R ffdaerr
Q.. 311 = AT I ST7a Reras STeT 8§ ahvA &Y A7l 6l 8.

Written By Manitosh kumar Edited By: Ranjana Kahar

Published: Jun 05, 2026, 08:10 PM IST | Updated: Jun 05, 2026, 08:10 PM IST

Muzaffarpur News: JorRGR ot & sIgaRT fRd e giffiee aifiehis # g8 Hid o1 HIHel 31el AR A-ET8ehR ST, 78
faeett 3R 5T AFETEhR SIRINT, ST & HHE Ugd Yol 5. AMENOhR Sfeeer 3 Reras ot hl AR # @R geT s &Y S
A chl AT <l 8. TR, 4 S h! et & SIRTYRT =¥ oG 81T ee # SraTidh 31T v & hIRUT SHTET Goi- HXtSil hl HId g8 6. 39
A § fSiet & AHaTfaeR Ae & SfederT vd.s.31 3 g1 SmaeT & arfest arfder faman &.

gt ST & A5G hel-Q-hst BRATS hl 7T

HAHATARR StfdderT TH.sh.311 3 gar & gg g1 bl gg 8. 381 AHaTgehR 3T § Reras Sist 6t ARt | At &6t 3=
TR ST bl 71T i € 3iR SIS} SUdTed Uaed & [5G hel-T-chal shiRdTs chl HiTT hl §. AaTHhR SifdaedT Toeh 517 7 3T J
F1fiehT SRR & §U el fob TG gifedee Siftiehis Reras stot @ eheran Sie. a1 81 QR fagR # <ret 38 Sredred! et of ST aheran Sy
foh S STETdTe 9 Y@ €, I8 HIG & STIUR & IT -Tal. Hilh oI dxich § UHIG 8ificd MUY | ol 3T | 6 @1l ! Hid &l 718 3R
Teh goid & SHWR @it 3eft oft gt ofik Hia @ g7 %@ €. gafog figr & Sram oft sreudret €, 371 SreudTet oht ST sheara ST

gg il u¢: Khan Sir: @ &R fdd1g IR et Gide g 15a- "SI 37U hiH &, alfch...!

TTFRIYR UG gifeed A ot oft 31T, 6 &Y At

361 el foh Y TRBR At F3TaeT I@e @HT gfd o BT 8. 39y Sl & Smig foham & o1a= TR & S o ISl ok e &
T TS fohdT ST, dTfh R & 39 dXg Y TeT 1 &) Tob. 9T & foh el HOTHFRRYR & I8 SRUdTe UG gified & TSR & yaeH
&1 AToRaTE! § ST @ T off, S 6 AT Y Hid g8 SR B 17 AT S-S SUdTel A forait $fR Hid & e S g 38 8.



https://zeenews.india.com/hindi/india/bihar-jharkhand/muzaffarpur/muzaffarpur-hospital-fire-matter-reaches-national-and-state-human-rights-commission-s-k-jha/3238641/amp
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ATSTTelT Sh! ehl hg IR ST, 2 HTel deh 3 fohaT, Hag ARl dt gt gfers = amman ¢ feepe
PUIRRCIS]
6 S 2026 (3193cE: 6 7 2026, 08:18 AM IST)

Odisha &t Tes Aratfent snfeandt agdht et i dR R A<t & g1iar 3ax Uttar Pradesh @TaR &m mar. fifgdr 3 smsitg & f
IR 3 3 2 ITeT dh ohe H @7 iR g IR T foban. ag oft 3Ry e o Owie 81 wR o Saeht It & sratef= o e .
3nfeem &t gep 17 grer i Aot snfearh dsdht ot HfAd iR UR ien<t ol 37T S STR U=ST oI 7T, SooiTd & fob 59 SR dAseh!
Pl 3 TR TAT 7T 3R &g TR 7 fohar M. RG] 3 Aghl ol Hfda TR IR HAG 2 Iret deh e § @1, TET AT IDR SaNT
(NHRC) 7 Tep Hifzar Rl & meR W= 59 A1 o w@id; 937 fodm 8. NHRC = @hgt & difgdar o1 sam at gst favar man, dfe sk
2 foh IR QY gfe 7 I dhaer ¢ feare ammT 3R Shig Hrars gl .

Tl RIOTT & T § I Geft 5 gt 319+t Af Y Fort & forg st dht qemer 7 off, sif3en gferd 3 50 At UR gk TR & arfgr
gaer & fAemaraw=H 9 fRwaR o= o 8. 3 S &t IEi AFarfdeR ST (NHRC) A ff ST Is3i- SR uaer 3R anifsem &
BRIRGER SRl 3ifth gfetd (DGP) 3R el & fSanfaaprt (DM) & Raté i #7ft 8.

fifgar G fSiet <l 8, STt Geh gehiet hl Ao & SRIUAT & T[T & W H el a1, 33T TaRans &l Rl & Harfaes, Aranfent
Ts<hl = siifsem gferd @l sraft amuefidt gmg 8k dadk . gfeid A wRdia =g @fgan (BNS) &t Hafera et sftles POCSO &g
(Protection of Children from Sexual Offenses Act) & dgd HTHT Gof & STTd Y & .

RIS RECICEES

s &Y A dHR oft 3R I7eh! T et off. ArafenT = A & getrst & foiy Fend & detrer Y= & 3R Teh W gelret & dueh 7
TS, TATE = TTSehl ah STTSLT I AT aALER & Aenst G o1 g1 faa 3R hfdd diR STR Uaer & st foiet & denst e &l

¥ & Harfae, gfer = s s Feanfen dagdt ot it & ves e $ud & o9 e ma, difgar @t wfdd IR R e fiF 781 a
seyeh Y ST R 3T TR, g aR dellehR gal, fSrad al e ot gt 71, et Iueht 1l < et I&ent Teurd e féa . raferT
STfeaTet Tgeh! & T TERAT Ta! Ta] Sehl. ARY & Hh I1G 34 e 50 IR FUYY H GER e ol o T T

JehleT A AGg i

3R g foh ST e & R I8 Aardie oft &Y 718, saas sramar 3@ @ oft 8] R man, Afds ranfan 3 gr 3 78 art. S &
garfaren, foeht avg R ues Rt adhier & dudh & oS, adhlet 3 & & Rde & Iuh! Fag &t 8k 19 7 & fa difgar o griwht
g & FrHA 92T fakar. NHRC & S84 & Hatfa, Sfaareh gdh! 3 3= 1 §T SRTY & IR H S gof ], ot gferd 3 difgar
ot aiifem a1 ¢ feere Haam e, fS e at oo &R ugeh.

3ifSem Uge & a1g 23 73 ! 33T gfeld bt 3ra- H1 gU 2nwor & AR H g SR fdf@d e g &g, $fea= gaga 4
Arafer snfeareht cTgeh Sl AT aRd & Haiy H SepHIe & Yferd efieres (SP) 3if9-a H-ehk & a1 hl. SP if9=a 3 A1 <t gfe
& SR I 3 Aet | 46 A1t & fo= ama AT & aRed ht IRTRT fasmara=# & g8 8. SP 7 a8 off adrn i Amet &l S A
& folq gferd &t gt &e it dsht 718 8.

NHRC 7 DGPs 3fR DM & Raié gif

TSR AFATf9eRR SRT (NHRC) 7 3if32m iR Stk W<l & DGPs 3R &It & DM aht dtex fotar . smam = il sifdepriat & 2
T o iR Rale Aift 8. Ral F Sifa, difgar 6t #Agg ofk uemafies wenl & IR & Fare fohar ma &, Ruie & qarfae, sifsen wsa
Hfge SANT (SCW) I 31ezey et Hige Y 30 7 &t anfaaret difsdr & e ugdh. agi, 3211 a=it & Gefrenra .


https://www.thelallantop.com/amp/india/post/odisha-minor-tribe-girl-human-traffiking-rape-2-years-captivity-in-jhansi-up-police-pocso-nhrc
https://www.thelallantop.com/amp/india/post/odisha-minor-tribe-girl-human-traffiking-rape-2-years-captivity-in-jhansi-up-police-pocso-nhrc

FHHRATTR Yfeld WeH & seiae? foidg Afcles = o Aret &l g &l 3517 Tar & Aret # o6 @ @ Yadre 6l 1 36! 8. g1 i
e difSar o1 s gt o forar 72T 8. gfele A difgar ot derret sitet shearmor wfAfa (CWC) ot dig e &.
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Source: https://www.amarujala.com/india-news/supreme-court-refuses-

directs-high-court-2026-06-05

Supreme Court: I3 AFATAHR STANT H Wrefl Ual U GaTs d oA hid o1 IR, gleehlc ST I gl
=T 3%h, 3R IoTTell Published by: Sandhya Kumari Updated Fri, 05 Jun 2026 03:25 PM IST
R

g SIE A IT AR RN § 3768l 3R TG o @lel! UG ¥R bl JiTT aTeft T TR FAdTs © SRR Y Q| STaTerd A
IfIehTeRd! ! Tafd Iea IR ST i Tetrg &t 3fR anfarest amae «= i ergafa & &

g SIE 7 SMTST ST AFATSRR SIRINT | Sezel 3R Tal & Rad UGl ahl STeg 9= hl HNT aTel! AT IR GAdTS § $1hR Y
3T =<t faenm ey ofik =t . A &t dis = arferrend @ BT foh Sai+ Tefeid 30 =ATaTeld ol ©@ i Ag) (hdT|

43 = AT # §&Y A I AT STaTs | §9h J1G ITARIhdT & Gebled = ATfIehT AU o+ i AT AT A hIE = Arfrent
a9 o= Y argAfa & 1 T € BT & dgd I = SURT U i Tear off &Y Gars & R ArfRihehat bt 3R @ g
AFAISSR SN & I8 T & Rad ugl o1 GeT Sa1[T T

TR 7 el foh IR UL AFaTOeR MmN & fUod qf auf & a1egel ol ue @rell 21 31+ Ig it &ver i ol TR & Tes 71Ha | uga
ot e Aifed SR R gohT 81 39 R UTS = BT foh o1d 59 fAwy R ugel & AT 9 381 8, df 37eT aTfehl a1 GRR &l T8

it = FamaT s uget i a1fie g aFenfdeRr o | Ricaat § defer off, Safes adum arfie I aFarder s &
Grell ual & Jei g

W A gl foh 39 UehR & A hl fATRT deferd 3= IaTerd @ 38 &1 39y aiiiehrend! @) Uget agl ST 91fey ol arfiehrendt
<hY 3TR 9 gl 7T ok Tg ATHET T IS 9 T ¢ 3R IR USLT AFANISRR AT & [fshar g1 &1 @avr g1

it & |7 6 1S oY o AreTfder Trer sifafRTm, 1993 & uvre) feharaad & fag s A areger ofik aewl & Red ug Sieg
M SIY| Gk STATAT ATIIehT A ST & Rad gl bl adar fRafa o1 &RT 7 a7 21| 598 a8 SRy ot 23 &Y 7 i 78 off fom
- I US e T @Tell § iR g vfehar fhg TRur A 81


https://www.amarujala.com/india-news/supreme-court-refuses-hear-plea-regarding-vacant-posts-state-human-rights-commissions-directs-high-court-2026-06-05
https://www.amarujala.com/india-news/supreme-court-refuses-hear-plea-regarding-vacant-posts-state-human-rights-commissions-directs-high-court-2026-06-05
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Source: https://hindi.theprint.in/india/the-court-refused-to-entertain-a-

commissions/981898/

T = A5 AR AN # Red gal l R+ deielt anfeesr o grars 9 s7aR fhar
9reT 5 June, 2026

Tt faeeft, Ui S (WTST) ISTAH AT A YhaR Bl I TR TR Gd18 & 9HR a1, ed g wsa aHarfder sma &
Jrezret SR Tewl & Raa ugl ot fterdT & oA a1 fAder & ot st foam mam am

argHfe fagraer SR =raHfd ot Aig 6t dis = arfemreal @ g foh 367 Heifdd 3= =mamerd o1 SRaTsTl Rl g WeEerT|
TR TR GAATS ol clene YIS o 1T STaT o S1G ATTIchIchd oh dehlel = ATroIehT aTa¥ o=t <hl SIgATd AT
413 = 3¢ ATTRrehT aTud o i 3rgAfd 37t & A1 &) I & dgd IUcTed 3 BT [Ached Sl T IS hl P UaH & 4l

GAATS & SR, TTARIRd! & T = I5T AHATEDR AN H Red UG o1 garel e 3fR gl foh SR HasT AareeR ST &
fUoe St ol & hie srege g &

3514 gl foh 2fte sreTerd = uget oft s&ft A= & Top AT | Aifew SRt o am)
413 = g1 {3 a1fenTend| = S1eliT § ATIehT T GRIR <l 872

ghter A gl o MUl arfae It aaTfder smahT (TAugsmRdt) & Ridadl ot w=a & dey F of, STafes ada@ § arr 6 18
TRIepT I AR SR A Rfeaat @ defad g1

oS J hgl, “31Y I AT -l Aol 7TY? I AT 59 gt At ht AR avd | §1”
TIehTehd! o Tehict = el foh Ig ATRIehT e Toal ¥ Tafdd & 8fiR STk Ueer AHardeR M fAfsha g s

gifdent # Hefda sifdemRal et s AHaTfIhR maT | sege iR Fardt & Rerd ual el Afer 9= & fAder 3 a1 sty foham ma a,
drfes ATaTideRR TReor srfafaas, 1993 & dgd AFaTaeRl & gHTd Yad et giafead frar s aeh

GNP ICRGER)


https://hindi.theprint.in/india/the-court-refused-to-entertain-a-plea-seeking-filling-up-of-vacant-posts-in-state-human-rights-commissions/981898/
https://hindi.theprint.in/india/the-court-refused-to-entertain-a-plea-seeking-filling-up-of-vacant-posts-in-state-human-rights-commissions/981898/
https://hindi.theprint.in/india/the-court-refused-to-entertain-a-plea-seeking-filling-up-of-vacant-posts-in-state-human-rights-commissions/981898/
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201780683816805.html

ATIRATE! | TR oIRG d@ThR e (Actfad
Jun 06, 2026 02:59 am IST

Newswrap fgg&™ , IR

TERT AFATeRR SN § g AT § Y ATIRaTs! SR UR SIQH 3 gieh Ueied R 9ax &t Heifod e 3T 81 91 gt geifdd
TRl

TET TSR RN § g AT & off ATIRaTE! SR UR SIYH = TgRich IS @l 96 i Fefad o fear &1 ary g gefad
HATATNRAT o ITRGIAE d9 T §U s 31 R H HRATS I &1 THYR & YA o1 FHAR fgaal A AFETERR SR & J3 Teh Teheur
H heldge HHART el HAR g dehlci= fARRId felftUeh Td IdH TR JSd a@lhR ¥eR i Hetad e fear &1 freferert 3
I {6 g9k A1y g1 fAYeprad feifter sigr AR & [Aog i wrfarg! uRY e & 715 81 39k sifdfved sifEarTR sriva emar o
HRIRT seeial gRT 9ua O a1eh UfYd 7 fhg A der A ot STarfaaRal & I3 & 9 o= & 99y & Siffiar wyearR sifdarare
3 U et T, GeTaeh SifHeiarret SifHeEnTR 3iivet i faRiy ufdger ufafe vem &6t 18 81 [Sienfasrt

3 e foha g foh bl St o fsare # fonedt off gepR bl AToRaTgY, ISIRAAAT SraT SR T Wi Aal 8| U AFel |
IaraTRia RuffRa ed ge FEmTgaR &R srars gifad & s, arfes uemafes sl & urafefdr, s vd graagar st
g | ST AT AT AHARTYR & SaTel] TR et 781 dg Feri-T 28 heast 1999 i Hgreh ASGR &I & Ue 8 Wiedes darfg
gU &1 difSd & HdTfeeh, AT & SRATTHR, HgRIh ASER SHILAT 3R ISR B &1 -1 sRTsR (1200-2040 F9) &R

T mar o, @feh 38 sTehT eyTal e M| Adteiae Schl 92 &l agt| ST 8f Tel, a9 1986 H @UTe Ug UR &+ oh SR ST
5 HTg &I da- 3R FaT-g ¥ Tget TeRaR 1998 & Hraxt 1999 ddh ol aa- +ff ek fora 7, STt S1TsT ah -Tal Tl 39 At &
STRINT 7 EYH & fRAATH g AT Ugel ST aRe STRY fohaT AT1 39 ATHe Sl 3iTelt GaTs 10 ST ot ghft|


https://www.livehindustan.com/uttar-pradesh/rampur/story-u-201780683816805.html
https://www.livehindustan.com/uttar-pradesh/rampur/story-u-201780683816805.html
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commission-sent-notice-to-dm-and-sp-deoria-news-c-7-1-gkp1032-1344855-
2026-06-06

Deoria News: AFATEhR AN 7 S1gd 3k Tadt ot dor Aifed
TaTg <ot goidt, 3afkar Updated Sat, 06 Jun 2026 12:23 AM IST

ARGerat| AT & o Asfcl Tig & IR 1 oTRIT erTeR) g Sifd 3 feRemt o STt Usee TTia H gAH 3R U # afere fiers &
A H AL AFATTIRR AN 3 T od gu St AfSiwde 3k wadt &t Aifed St fowar 81

Deoria News: OMaT&IeR AT 3 Sty 3R gadt ol 9o Fifew
Targ <ot Toid, 3afar Updated Sat, 06 Jun 2026 12:23 AM IST
Human Rights Commission sent notice to DM and SP
Reactions

RGeTar| AT & & fAgielt mig # =R a1 oRT ermeRr SrggfRAd STt & fhent e aTet useRR Mg H gHA 1R de H i fiers &
e B TR AR SahT A H3E A ge e afoge ofk wadh a6t Aifew ot fakar 1
g oftug

Report on four accused of kidnapping a teenager

Deoria News: fhsmi¥t &t 97°TH & IR IR 0R RAté

qafan

Employee suspended for negligence in Human Rights Commission case

Rampur News: ATTIER SRINT HehRUT § ATURaTe! UR HAaR! (Heifad diF o iR off g8 srars
LR
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https://www.aajtak.in/amp/education/news/story/up-madrasas-family-recruitment-corruption-govt-funding-misuse-nhrc-investigation-edmm-rptc-2570816-2026-06-05
https://www.aajtak.in/amp/education/news/story/up-madrasas-family-recruitment-corruption-govt-funding-misuse-nhrc-investigation-edmm-rptc-2570816-2026-06-05
https://www.aajtak.in/amp/education/news/story/up-madrasas-family-recruitment-corruption-govt-funding-misuse-nhrc-investigation-edmm-rptc-2570816-2026-06-05

1. GBI YR - Hgotal! ST (Teth)

2. Yd Usieeh/adHT RehR) f&reh- dehikg @ 3% gARM (Mer=raraf & ufd)
3. TR Agreh- TeiH gAg (TLHMET &1 )

4. PR fAeren- Rera 3gHg (Tem=mamdt & g)

5. TXAR} Felch- AgHG M (Te=ramaf & RedgR)

6. Tigd SlH (U i RedeR)

7. a9 I (T Y RedeR)

39 Y A JUTAT ATl STH d€7 34 aHl G $hofH 3rgHe 3R Refar srgrg i Rgfer ueh &t i g3, 39d a3 99 R YeRR
&Y 311eiehT ISR il 8.

IGTERUT 3: HGHT 31get YaAd thofadl, hSl, St
1. e TR STell (TER)
2. WHRY [N&7eh- geiEres & 5 TG

ggi 3 id el hl Fgfert & THg ydee g 3reft A g & gkt < faar a1, Agfeai gt g & are 98 g Udee a9 4. 39
TR o] F 830 e UM ol TARTE fohdT 7T 3R TREBRT & chl Wett e ohl TS,

IGTERT 4 - G 375l IgHd, HSTTaT Thell, STUG STYR
1. UeiEeh- aTeR et (TR)
2. TRHRY Fefeh- B AT (Tsereh & )

SRTERVT 5: AGHHT SNHIAJA HhelTg, IGHYR HTHTaTg, T-UG aRIsh!
1. Ueeh- SThO] Hhald (HTdT)

2. TR fAeTeh- AgwIg HIFATH IR (Ve I gF)

3. TR fNereh- HigrTg SR (Ssfereh &1 g3)

39 A H SITSTATG & JaRGHYR [RId ez ieRfthar A f187es 38 e geT @H ay 2007 & fadH # 3 38 & 3R agf &Y AmRepar
ot & g 2. 3T JTaS[g YR B ¥ 2017 d IehT I 3R Idglg SR TG,

el 2026 H AR & ‘Hexdn Atgrfear Sl IgeT H Teh I31 "icTell A 31T, gi fAfenT arefig= fAen 3 78 ek gas 4 of,
AR BT & I8 ST W [T@Tane TRRT daT fHeptert SITdT K@, 3o fRiferenr Aed & Ueeh dl gt €. 7™ & U & URAR & 88

How g &

TeRaT §1E 3} STERaeR TiF AR & difaeh 56 A & S &t S 8 8. 39 &g T 7exd § fSd eieres St 37 & 18 gE
geie I ReAGRT ohl T@ AAdT 8 39 cfomichet U198 WR (Agfary bl Sirelt & 2024 &ht et & arg olg oft 78 Fgfaa gi M 15 8
2016 FaHTae | stg Reier 3R 24 6t Agfad & 91 dR @ a8 Rt ol 791¢ €1 8§ 39k 9% J1d9g SR 39 d<ich & g ar st ot
TSR & aie? 3Td & 89 IR STid 8id! & SiR &7 7dd ohech 319H TR IR ) Shkars & Sl 8.

9 R AT I IAIeprrdendi fSimsi4 NHRC # fIerid &St heaTs & . degl SiRT = admaT foh Swsi+ NHRC & fRieerad ht s eft
el ot f3der & AT 7T 39 a1g NHRCH = <t Schest ot Aifeq doiane Stare oft 7 § fSad o1 Stiwr &t o %8t € .3k amt &y
PRIATE! T ST, & HeRY hIth! T § a1 3@ & 3R 3704 RLASR] ol s18 RAH i 311 967 %@ & 3fR ST e iR Sare e
A fOT 2femraret UT3s AoieR 3@ ofiR 31 AR & a1g SrRfargdt 6 51 %@ 2.



